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Per S. Rifaur Rahman, Accountant Member:

The present Appeal has been filed by the assessee against

the order of Ld. Pr. Commissioner of Income Tax - 3 in short




2
I.T.A. No. 2603/Mum/2018
Top Class Capital Markets Pvt. Ltd.

referred as ‘Ld. PCIT’, Mumbai, dated 05.01.18 for Assessment

Year (in short AY) 2014-15.

2. At the very outset, our attention was drawn towards letter
dated 6" Jan 2020 wherein the assessee has requested to
withdraw the present appeal. Ld. DR did not objected to the said
request of withdrawal.

3. Considering the contents of the letter as mentioned above,
we allow the request of the assessee for withdrawing the present
appeal.

4. In the net result, the appeal filed by the assessee stands

dismissed as withdrawn.

Order pronounced in the open courton 7™ Jan 2020.
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